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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1025/2024 

 

SURENDER SINGH PARIHAR  APPLICANT 

 VERSUS  

STATE OF U.P. & ORS. 

 

 RESPONDENT(S) 

 

REPLY ON BEHALF OF SEIAA, U.P.  WITH AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 

1. That the issues raised in the Original Application pertain to alleged 

non-compliance of the conditions of Environmental Clearance 

granted to the Project Proponent for mining activities at Village 

Kharwanch, Tehsil Garautha, District Jhansi, Uttar Pradesh. 

2. That pursuant to consideration of the Joint Committee Report, the 

matter was placed before the State Level Environment Impact 

Assessment Authority, Uttar Pradesh in its meeting held on 

26.12.2025, wherein the findings relating to non-compliance of 

Environmental Clearance conditions and Consent conditions were 

duly examined. 
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3. That upon due deliberation, SEIAA, U.P. recorded its satisfaction 

that the Project Proponent had not complied with the conditions of 

the Environmental Clearance and that mining activities were being 

carried out in an unsystematic and haphazard manner, as recorded 

in the minutes of the Authority’s meeting dated 26.12.2025. True 

copy of minutes of the 935th meeting dated 26.12.2025 is 

attached herewith and marked as Annexure-01 

4.  That consequently, SEIAA, U.P. resolved to issue a Show Cause 

Notice to the Project Proponent calling upon it to explain as to why 

the Environmental Clearance bearing Identification No. EC-

218001UP188973 dated 26.11.2021 should not be cancelled for 

non-compliance of Environmental Clearance conditions.  

5. That in furtherance of the aforesaid decision, a Show Cause Notice 

dated 02.01.2026 was duly issued by the Member Secretary, SEIAA, 

U.P. to the Project Proponent, granting time to submit its reply 

within the stipulated period, the intimation of the same was also 

sent to the Director, Department of Geology and Mining, Lucknow; 

the District Magistrate, Jhansi; and the Regional Officer, Uttar 

Pradesh Pollution Control Board, Jhansi, for implementation on 

ground. True copy of show cause notice dated 02.01.2026  is 

attached herewith and marked as Annexure-02 (Colly.) 
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6. That the State Environment Impact Assessment Authority, Uttar 

Pradesh (SEIAA, U.P.), vide its communications dated 02.01.2026, 

addressed to the District Magistrate, Jhansi, the Director, 

Directorate of Geology and Mining, Uttar Pradesh, and the Regional 

Officer, Uttar Pradesh Pollution Control Board, Jhansi, called upon 

the said authorities to take necessary action strictly in accordance 

with the applicable statutory provisions and to intimate the action 

taken to the SEIAA. It is further submitted that copies of the 

aforesaid communications were duly served upon the Project 

Proponent at its registered address through Speed Post. 

7. That the aforesaid actions demonstrate due compliance with the 

directions of this Hon’ble Tribunal and establish that SEIAA, U.P. has 

acted strictly in accordance with the Environmental Impact 

Assessment Notification, 2006 and other applicable environmental 

laws. 

8. That the present reply is filed bona fide in compliance with the 

directions of this Hon’ble Tribunal and no material fact has been 

concealed therefrom. 

THROUGH 
                                                                                      

 
Place: New Delhi   Priyanka swami 
Date:03/01/2026                      Standing Counsel For SEIAA, U.P. 

 Advocate 
F-13, Jangpura, New Delhi 110014 
E-mail: advpriyankaswami@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1025/2024 

SURENDER SINGH PARIHAR APPLICANT 

VERSUS 

STATE OF U.P. & ORS. RESPONDENT(S) 

AFFIDAVIT 

I, V~dhyotma Bharti, aged about 49 years w/o Dr. G.L. Nigam is presently 

posted as Assistant Director, Regional Office, Naida, Directorate of 

Environment, U.P., having an office at E-12/1, Naida, U.P., presently at 

New Delhi, do hereby solemnly affirm and declare as under: -

1. That I am posted as stated above and well conversant with the facts 

of the present case and as such competent to swear this affidavit 

on behalf of Member Secretary, SEIM before this Tribunal. 

2. That the accompanying Reply has been drafted by our counsel 

upon my instructions. 

3. That the contents of the accompanying Reply are true and correct, 

and the knowledge has been derived from official records and 

nothing material has been concealed therefrom. 

d: ,U AGRAWA 
gd. lio. 17J06'2019 ;:;· 

I ..,_, My Corr:,1;;,aion ···k 
\ V C • 
·,-c, LXpireon23/12/2079 ,fl; 
\0 .. 1°";' 
.Q. I', . -~ ~· 
"\:/r-y ---- o' ·-< ... hy Co\J~~:.✓-.. ______ .,,,,....,.. 
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4. That the Deponent will continue to extend her full cooperation and 

shall abide by any further directions that the Hon'ble Tribunal may 

issue. 
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~ f~y Com1:11ss1on ° 
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• I • • • • • I a I I • I I • • I I • I I I I I I I I 

DEPONENT 

Verified on solemn affinnatin Mew DP.lhi on tllii .. JA..N .. ZOi~.. day of ........ . 

2026, that the contents of the foregoing affidavit are true and correct to the best 

of my knowledge and no part of it is false and nothing material has beeri 

concealed therefrom 

NOTAR'Y P LIC 
(INDIA) 

as JAt~ mm 

" 

~ 
DEPONENT 
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